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Bhur Prakash FE ' e se s

Versus

Union of India & Others .ég{j}_aﬁgmﬁgaﬁﬁag;

Hon.S.Zaheer Hasan, V.C.
Hon, Ajay Johri, A.M.

(By Hon, S.Zaheer Hasan, U.C.)
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Writ Petition No. 2301 of 1933'§%§;§$§ﬁ

transferred to this Tribunal from -the Hnnfhiiﬁﬂﬂgﬁ |

Court Dfﬁﬁaldcaturu at Allahabad under Sucﬁiﬁﬁéﬁfu
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Lol Petitioner Bhur Prakash Kumar has-fiilﬁdj |
this petition against Union of India, Railvay Service
Commission, Senior Personnel Officer, Northern Railway,
New Delhi and Director of Establishment, Rail Bhawan,
New Dslhi with a prayer that the respondents be
directed to absorb the petitioner, According to
nntic:z&/76-??, 9 posts (4 general) of Junior
Chemical and Metallurgical Assistant wvere advértised
% Sexnen

by the Railway,Commission., The petitioner also
appeared at the interview held on 19.12.77. The

y result was declared on 25.1.1978. %ﬁrn’fﬁa patitioner

did not qualify in the final snlactiun,ﬂ;rusuruu list
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of the Administrative Tribunals Act XIII of Tﬂﬁﬁ@ﬁ*ﬁ '*lf
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Nine pos ts of Junior Chemical and

Metallurgical Assiatan arx? fq“14h¥*lrkﬂﬁ£,ghqﬂ and
4 ganural) vere aduurtiaad ﬁ“JﬁfﬂﬁﬁﬂTﬁﬁf

on 19.12.,77, The result was duﬁ% *ﬁj; j:_',gn 25.1.192
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Before selection 8 general and 6 SEhﬁi'W}*vﬁ? QJTJ}
were demanded by D.L,U. In this uay*t@pfjﬁm~r
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12 general posts and when the result was ﬂhnlih‘”
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the petitioner's name did not find figure 1n*tﬁi$ﬂ
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successful candidates because his name was at *--x
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Sl.No.30. This reserve list was prepared in Jan g&?;ﬁfﬁf
According to the Railuay Board's letter nF 1964 tﬁﬁﬁ |
reserve list should ba pPrepared simply to muat the 31;'

emargent demand e,.,g., when a candidate doss not join

or he is not found medically fit, This list cannot be :

treated as a regular panal nor it can be uytilized as

a matter of course. Fresh demand should not be made

from the reserve list whose life is two years or until |}

the next panel is available, Before expiry of the
panel, Northern Railuvay placed an indent of S general
poste and D,L.W, placed an indent ufgg general and

2 Scheduled Castes posts. In this vay the total general
Seats comes to 20, The petitioner was at S1.No.30.
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. the above
Z name
was at S1.No.,30. The r-QQ%ﬁﬂuh@xﬁ Iﬁu,: v

January, 1978 and it axpireﬂ-on«fﬁpﬂnﬁlﬂqﬂ lﬁﬁ
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5 + 3 indents for general seats ari,gﬂ;ﬁﬁ{fL%Lyt

at 51.No.30 cannot be selected., So it iaw*
respondents did not expressly state that tﬁigﬁ gf““iw’

indented by Northsrn Railluay and 3 general soaha h ufh

vere filled., They have stated that the demand fﬁ& 'bah t"“j
seats was made before the expiry of the panel., As abrmi y
stated, even if these 5 + 3 general seats are Filled ‘&’ﬁb*
candidate at S1.No.30 will not get any chance, The rrﬁbj h

list expired on 25.1.1980. The nexi indent was madq.ﬁnxzﬁ;iﬁ
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1931, Fresh applications were invited on 25.4.81 and by=¢

that time the pstitioner became ovsrage. This urit was

filed in 1983. To our mind there was no irregularity and
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it appears that the petitioner is of the vieu that since

his name was in the select 1list, he should have besn

selected. It may be repeated that he was at S1.No.30 in the
select list and if all the general seats indented within
time limit are filled the candidate at 51.No.30 will not get

any chance, The petition is dismissed with costs on parties. i
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Vice Chairman M
Dated ths 7 7 Oct.,1987
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